143 Demands for Grants—
4133 Railways
the 31st day of March, 1959, in

respect of ‘Open Line Works—
Replacements’ ",

DxmaNp No. 18—OprEN LiINE WORKS —
DeverorMeNT FUND

“That a sum not exceeding
Rs. 36,70,32,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Open Line Works—
Development Fund’”.

Drmanp No. 20-—APPROPRIATION TO
DzVELOPMENT FUND

“That a sum not exceeding
Rs. 27,34,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Appropriation to De-
velopment Fund'”.

Mr. Deputy-Speaker: 1 have to
make an announcement. The other
day Shri Harish Chandra Mathur
raised the point that those who had
had no opportunity to speak during
the Railway Budget debate were pre-
viously allowed to send in some notes
and the Minister promised to con-
sider all of them or give his attention
to them.

In that connection, I have to say, as
in previouS years, Members who have
not participated in the discussion of
the Railway Budget at any stage and
wish to invite the attention of the
Minister of Railways to any specific
local grievance under the Demands
for Grants on Railways, may send
memoranda to the Lok Sabha Secre-

tariat before 5 p.M. on the 13th March -

1958. These memoranda will be for-
warded to the Minister of Railways
who will in due course send replies
which will be placed on the Table
of the House. Each Member will be
entitled to give one memorandum on
onc specific local grievance and the
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memorandum shall not exceed’ ten
lines. In case any memorandum con-
sists of more than one point, the first
point only will be considered.

Shri Tyagi: Ten lines are too short.

CONTROL OF SHIPPING
(CONTINUANCE) BILL

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 1 beg to move:

“That the Bill to continue the
Control of Shipping Act, 1947, for
a further period be taken into
consideration”.

This measure will extend the life
of the Control of Shipping Act by
another two years. I plead for it in
view of certain circumstances, in view
of the fact that this particular enact-
ment serves a very important purpose
in the regulation of Indian shipping.

As originally enacted, this measure
which happens to be, in some
measure, a continuance of the Def-
ence of India Rules and to some
extent, a revival of the powers that
were vested in the Government in
regard to the fixation of freight and
fare rates, provided for a system of
licensing under which all ships regis-
tered in India were required to take
out licences. Licences could be for
two purposes—general licence for
plying in the seas and licence for
specified or particular voyages. The
shipping authority, as contemplated in
the measure, was empowered to lay
down priorities in respect of cargoes,
goods and passengers also. As I said
just now, the third power that this
enactment gave was in respect of fixa-
tion of freight and fare rates,

If we look at the Statement of
Objects and Reasons of the original
enactment, we will find the foliowing
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note:
“By the exercise of these
powers, Government will be able
to ensure essential supplies of
coal, both for the railways and
for industry in the south and
west of India and transport of
foodgrains and salt from the
west....”

For the information of the House, I am
just mentioning a little history. This
particular Bill was moved by Mr. 1. 1.
Chundrigar in 1947 in this House.
This is the genesis of this measure.
This was initially intended to be a
temporary measure. But, in 1048,
the then Minister for Industries and
Supplies, the late Dr. Syama Prasad
Mookerjee, introduced an amendment
which made it more comprehensive
and brought within the orbit of its
application all ships that plied on
coastal trade. This particular amend-
ing measure also extended the life of
the original Act.

Then, from time to time, because
this measure was found to be useful
for the purpose of promoting our
shipping, particularly, for the pur-
pose of reserving coastal trade for our
Indian vessels, its life has been ex-
tended from time to time, until in
1656, Shri Alagesan, the then Deputy
Minister, came to the House and
wanted its extension for another two

years.

The justification throughout had
been that we in India, for our ship-
ping purposes, require a comprehen-
sive measure to cover all aspects of
Indian shipping as far as possible.
That Bill was under drafting. It has
now been introduced, as the House
knows; not only introduced, but con-
sideration to some extent has been
given and it has now been referred to
a Joint Committee of both Houses.

Clauses 381 to 400 of the Merchant
Shipping Bill, which is now before
Parliament, incorporate almost all the
provisions of the enactment, the life
of which is sought to be extended by

two years by the present Bill. The
reason is that we like to have some
time more during which this Bill has
to be passed and the preliminary
steps have to be taken, And, we have
got to be careful enough that the
period for which we ask it to be ex-
tended should be sufficient so that all
that has to be done under the new
Bill, from its passing to its application
and implementation, is carried out.

I think the House will agree that
we do require this Bill because it
ensures for us a system of licencing
by which we can make the best possi-
ble use of our available tonnage on
our coast and otherwise. It also helps
us to implement the policy of Govern-
ment regarding reservation of the
coastal trade for Indian shipping. As
such, I think, I am not called upon
to give any further reasons. In case
there is any doubt lurking anywhere
in any section of the House, I will
be only too glad to say something
about it.

I commend this measure to the
acceptance of the House.

Mr. Deputy-Speaker: Motion mow-
ed:

*That the Bill to continue the
Control of Shipping Aet, 1947,
for a further period, be taken
into consideration.”

st cgew fey (aroorr )
Iy AP, gy A faw Ioferr
¥ Lo iE 2

firar wa &, wow &
fordt wergar § ¢

T oy F QY o wEA g
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Shrl Punnosse
Mr. Deputy-Speaker, Sir, like oy
friend who preceded me I do not
want to cover any large area, I aonly
want to point out some fow
things which have to be considered by
the Ministry.

coastal shipping companies. Nobody
doubts that protection has to be given
to our shipping companies, and coastal
shipping certainly should have cer-
tain privileges, so that our shipping
capacity might develop and we shall
develop as a big maritime power. But,
I believe that it should not be a one
way traffic; protection should be
mutual. The State should give pro-
tection to the shipping companies and
to the shipping industry, so also these
companies and this industry should
give certain protection to the interests
of the country.

Now, the coastal shipping com-
panies have decided that they will
not call at minor ports unless some
500 tons of cargo is guaranteed. They
have made a demand that there
should be at least 500 tons of cargo
it a coastal ship is to call at a minor
port. What does this mean? We have
got a few major ports, but there are a
good number of minor ports also.
The development of a major port
should not mean the complete
annihilation of so many minor ports.
That has happened in the past and,
if in these days of planning ft is

the country at large.

Por example, in Kerala,
got Cochin as our major port,
have got at least five minor
Beypore, Calicut, Alleppey,
and Trivandrum. Previously
of ships used to call at these
and quite a large amount
used to take place but, of
to this practice we are experiencing

Hihit
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particular difficulty in this respect.
Take the case of Alleppey. It is a
minor port neer by Cochin. Before
the development of Cochin, I think
Alleppey was the biggest port in that
coast, especially in the Travancore
area. It has been from this port that
all our hill produce used to be ex-
ported. Now, after the development
of Cochin Port the coastal ships do
not call at Alleppey.

There are very revealing facts
about this, and the figures will speak
for themselves. I will try to give a
small picture of it. In the year 1949-
50, 109 coastal ships called at Alleppey,
in 1950-351 the number was 65, in
1951-52 it was 39, in 1952-53 it was
30, in 1953-54 the number came down
to 2 and in 1954-55 nil. They do not
berth at Alleppey at all.

What is the result of it? In our
part of the country we have developed
these ports from times jimmemorial
because of our commercial crops and
our foreign trade with the result that
a certain community has developed in
all these port areas who live by this
trade, doing loading and unloading
and other aspects of the work. There
are about 2,000 to 3,000 such people
in these ports, With the cessation of
this trade as a result of the decision
of the coastal ships not to call at these
ports the problem of unemployment
has become very serious. I think
the State Government has on several
occasions taken up this matter with
the Transport Ministry. I would like
to know what has happened in that
respect.

This stipulation that there should
be at least 500 tons of cargo for a
coastal ship to call at the minor ports
is very unjust, because even today
the foreign ships are calling at these
ports without any such stipulation
even though they do not have even
50 tons of cargo. There is the usual
trade and the foreign ships find it
profitable to call at these ports.
Therefore, there is no reason why
coastal ships should not berth at these
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The coastal ships and the agents
and others connected with this trade
have tried to get all this shipping at
Cochin, starving these minor ports.
We find that the Government of India
is taking some interest in the develop-
ment of minor ports. They are
spending some money also. I would
ask, why should we spend money on
these minor ports if no trade is
guaranteed there. Therefore, it we
are giving some protection to coastal
shipping, please ask them to deal
squarely and fairly with these minor
ports because the development of
these ports is in the interests of our
country.

The previous Government of
Travancore-Cochin and the present
Government of Kerala have, 1 think,
taken up the matter with the Cen-~
tral Government. They have request-
ed that the shipping companies must
be told that they should call at the
minor ports like Alleppey. Of course
it may be difficult to make it a part
of this legislation, but it can be made
a condition for the issue of licence.
Why not we do that? I think that
can be done, and that has to be done.

In that cagse it will mean two
things, It will result in the develop-~
ment of these ports and, secondly, the
congestion in major ports can be
avoided. Already our developed
major ports are very much congested,

. though not so much at Cochin. But

we shall not wait till the day when
congestion becomes unbearable at the
Cochin Port. We have to take cer-
tain steps today by which the five
minor ports I have already mentioned
may be developed so that there may
be no congestion at the major port of
Cochin and, at the same time, we will
have developed our coastal trade. I
believe the hon. Minister will take
note of all these things.

Shri V. P. Nayar: Mr. Deputy-
Speaker, Sir, I want to point out that
when we have a continuance Bill
like this, it is not merely necessary
that we should apply our mind in
such a way that for technical reasons
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the continuance of such a Bill is
necessary. What is the result of this
same Bill working from 1947?

We know, as a matter of fact,—and
the Government will not dispute it—
that today while there is congestion
in all the major ports of India some
of the minor ports have gone down
and are going down year by year in
the total turn over of the handling of
cargo. We cannot understand why it
is not possible for the Government to
reconcile between the two. While the
major ports do good business, the
minor ports also could have been
made to do a smaller business.

In the case of minor ports one
aspect is very often overlooked.
Owing to their development through
a period of time, sometimes centuries,
the population around such minor
ports has evolved in a very diffevent
way from other townslips. For
example, if you take the example of
Alleppey, about which my friend Shri
Punnoose was referring, or a small
port like Quilon, you will find that
expecting an occasional call of a ship
people have migrated to these ports
before many many years. If you take
a survey you will find that around
these ports there have been settlers
from long past. Today, if you take
any one port you will find that there
are several thousands of families de-
pending only on this trade.

1 was amazed to find one thing the
other day about the Valiathura port,
that is, the Trivandrum port, where
the pier had gone down into the sea
and a new one had been built. We
found that no ship was calling there
although the Government of India
was sending rice to Kerala by
steamers. I could find out that one
calling ship at that por! meant some
assistance to about 3,000 families for
a period of six months. This is the
situation there.

4 Snd that the hon. Minister—I do
net mean Shri Raj Bahadur but the

(Continuance) Bill 4!68.

Minister of Transport and Communi~
cations, Shri Lal Bahadur Shastri
himself--while addressing the INSUA
in Bombay said that minor ports had
a great role to play in the develop-
ment of our country. ke is raported
in the Indian Shipping to have sxid
as follows:

“The Minister hoped that the
State Governments concerned
would take an increasingly larger
interest in the development of
minor ports as these ports could
play in future a more important
part in the handling of our
trade”.

What is the purpose of the States tak-
ing more interest in the development
of a minor port if ships do not call
there? Does it amount to the Central
Minister asking the State Govern-
ments to go on investing money in the
hope that later on, when there is such
an overflow from the ports which are
already congested, the ports may get
an occasional calling? This is not a
sound policy. It is necessary for me
to point out that it is because of the
lack of co-ordination and the lack of
planning in handling the transport
which is very vital for our country
that the situation has been brought
about to its crisis today.

Whatever be the explanation which
the hon. Minister may give, we cannot
understand this. There is, for examrle,
a provision in the old Act which we
are seeking to continue till the end of
March, which gives the necessary
power to the Government to control
shipping in such a way that the minor
ports could also get what is due for
them. For example, section 5 of the
Act says:

“The shipping authority which
granted a licence in respect of a
ship under section 3 may, from
time to time, while the licence is
valid, by order in writing give
directions with respect to (a) the
ports or places within or outside
British India, the ports and the
routes by which the ship shall
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w.mt more power is required? If
the Government of India find that a
particular port does not have so much
volume of trade to be handled there,
it is open to the Government of India,
wnder the existing provigsion of law,
to give a directive to the shipping
company which owned the ship to
say that “you shall while proceed-
ing towards Calcutta or Bombay,
necessarily call at the port of Quilon
or Alleppey or Beypore”, What is
preventing them from doing so?

As far as I understand, the Gov-
ernment of India have not at all taken
any action by virtue of the power
which Parliament had given under
this section. If the Government had
an overall plan, if the Government
kept the interests of the minor ports,
as they are called, vis-a.vis the major
ports, and if Government had some
sympathy for the population around
the minor port, then there was no
rhyme or reason under which Gov-
ernment could have allowed this
situation to continue.

Therefore, I submit that the hon.
Minister should consider that in
future this aspect should not be over-
looked. After all, we have no com-
prehensive Bill. I would like to point
out with all the emphasis at my com-
mand that about ships which do not
call at small ports or minor ports—
and in the case of minor ports where
the employment situation is dete-
riorating—the Government should
have a definite policy in regard to
directing such ships which handle the
coastal cargo to call at such ports.

There is another small point to
which I should like to refer before I
resume my seat. Going through all
the literature and also the Bill which
we had the good fortune to discuss
the other day, I find that the shipping
companies which are the recipients of
favours without number and which
make huge profits today have abso-
lutely no control by the Government.

0 mcn ma

I pointed out the other day, and
demanded a categorical answer frém
the Minister which perhaps he forgdit
to give me, reading out from certain
publications which - were not contra-
dicted also, that the shipping com-
panies make colossal profits and asked
the Government what they were
doing about it.

There are provisions by which they
‘vansfer the profits into reserves and
utilise the reserves for acquisition of
new ships. That 1 can understand,
but I want to know, when we con-
sider this Bill, what is the percentage
of profit earmed by the shipping
industry which hag been reinvested in
the industry.

I also want to bnow whether Gov-
ernment are taking a serious view
about this and whether they have got
something in view by which they can
control the profits. I do not want to
tire the House by quoting the figures.
They are there, uncontradicted. I
would like the hon. Minister to tell
us what Government has in view in
respect of these things, because, then
only it would mean real control of
shipping, It is not as if we have a
law like this which is never perhaps
invoked, for reasons best known to
the Government, in diverting ships
from minor ports which require cargo
or even in the matter of shipping
companies which are left completely
by themselves without control of
Government.

Therefore, 1 want the hon. Minister
to kindly consider these points and
give me an answer.

st arax  (venfift) : gosaw
e, ¢ fawr ® A F QaF wgaw
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FE G, T O WRTH T ZHHT T
]| fFgmo AT dwT O
T TrEFAT T § AR T wrm
HIETX g TFISTT T8 3@ qeelr §
T v 3w it awEy €, @ o s Ay
Tw awd ) T Sfom ag & e
dHax dfvw & oF ammE @ af
X N & T 7w fFad @R .-
sy ww wr &) feum) sragr s
faar war § | WTN-FT qg FET ATAT &
fir garc ¥ fofler g @@ e
Ot aregs ¥, dfew g &
grea T § e fafer graae wer
3 T N e o e
w1 fevrr 2, adr feaat 23 oY feafay
gr € &1 IF w7 9@ wE e feam

mmcﬂxﬁﬁ

( m ‘m

xw:hg sﬁz-cmw’tésrﬁﬁm, )
& &o # witx farftor s feaar ¢4, e
# oo fifae fafer ghadd ot qoee
N qu s 3 fyg showafai e

O WP AT WY | IH e
ia@%ﬂmwuaﬂmwf‘aﬂﬁ
usTIza T 2w wR ¢, I qg T
sragre g & a7 o @ ol
fam gat? 3w A fofen & it g oH
g dar g wE

™™ ag & e e gt
wifaft fefgee & 4w s X IR
qiw wrafaat ff | g g ] -
ffk a% & waw & 97 ¢-%—0 WY
W 937 9 99 fF w¥ 9~Qo—o TY
@R & | AZ w-fo—o TIT X FU
oY Fvat 71 g1 § F Am AR F WA Y
g O T A {4 Tz A gfg v
MEIGFE | A O AA AT |
FHAT 7 A FEEry Gy ge § WA
g & W WU &7 a7 F@qrd g,
a7 7 T g Fwer qv & i e
o § 7dr &, afer wfee ¥ & 1 afew
T X a6 AT ) 3q § AR AT
Torft & f Ffove sy &, 9w ¢ W
AT |aT Y T &+ 5 e o fely
TIYHT ® TOrCHeT A fofar & sy
ST § O Y 9 Y 5 WY
b wer qr fa 0y oz feoa agE
AT & A A gTHETC 78 w7 1
qq T FET, a9 q% g ZTAIE wAA
% wgwr &1 TN A fF gr N
79 9% 94 989 FIT € | 7H qONRE
i ¥GEWH F W A aga § g
v (&, afew fagdr s @ @
A ST 347 waeaw §, Iady waest
# aTFTX sy gy &A@ §

zw Ay § 5wt &w ¥ fafow
wgw agET ¥ | ewfaq gy W@
st  fis g R F s ded
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7 faswra 271 geed  #EE 9T 9IZAT
qEH F AT TG AT | TF ATE-
AT 7 987 LW 799 &, 973
StETST e 7 | oo AwT 9 feafa g
T SR AIER SIS AT TATE | TEHT
10 oy § f Arzaw aew e faadr
USH G SATA @Al WEAAE 8,
39 gE d TEI @7 ST § 1 I EH
frfter Zfadid &Y 91geR FT TR E
A IT T F TE AW IAT T §
ff a3 @ @ F1I7 €T aF 7
FIE LWL § 77 % w Fr gfaug
FTE &Y 1 WeR gEdd & Ao
IHHT TR FHT FIIAF & | BH
a9 W 7 I &7 ga gfeuwr
TEAMT AR &, FAfaT a7 WY HreaRaw
& fF MeTTigaE & arey oY gATIT gEaer
&Y, T BT gEI AW meRaE g A
gt aur fafas v gafg W s
T | T THTL AR 347 § SIe-Ta79
% wfa oY gor - dar & 7 & W} s
TaTT | Y HAT &Y @Y 8, a8 T g1
ST |

e # & ag e wgw fr fafa
ZHE  wET g1 ArawAS 8, Wil
g9 ¥ 98 99 g 9T g | w
g OF JF ¥AT FG § | 78 @d &7
TIeT HTAT AR fof AR S A 57
TG TEAT Y § T SR FEAT HR
T AT AT Y | A et
TR HET Tfaae &1 geh W s
g7 =MfET | F SO wW | gHTQ
farfor ZiaqE @ gwar &)

Shri Achar (Mangalore): I find from
the Statement of Objects and Reasons
that a comprehensive Bill is already
on the anvil—the Merchant Shipping
Bill. In fact, the Joint Committee is
already going isto it. This Bill seeks
the extension of the Act by two years.
As the Act now stands, it expires on
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31st March. So, of course, it is neces-
sary to extend it. Buf I am not able
to see why it requires extension by
two years. If there is any special
reason, of course, the Minister may
explain. Otherwise, the comprehen-
sive Merchant Shipping Bill will be
passed at least within a year. So, there
is no necessity to extend the Act by
two years.

Shri Raj Bahadur: As could be ex-
pected, I am glad to note that, so far
as the measure is concerned, it has
received unanimous support, because
we do require the confinuance of the
Aet in force for two years. So, I
should now only confine my remarks
to certain observations which, if I may
say so, are obiter dicota; they do not
actually pertain to the Bill as such.
But, nevertheless, I should say some-
thing about them.

I am grateftl to the hon. Member
who is not here—Mr. Raghunath
Singh—for the impressive array of
statistics and figures quoted by him
in regard to the investments in the
various sectors of the various types of
transport.

Shri Punnoose: It will be interest-
ing to all the Ministries.

Shri Raj Bahadur: He wanted us to
exclude all ships which are registered
in Liberid," Panama, Honduras and
Costa Rica from our trade. I wonder
whether it will be proper for us to
consider this. I think that question
comes within the domain of our
foreign relations, and I think I should
leave it to better people to decide
about that.

At any rate, Indian shipping has to
stand on its own legs and compete in
the world market. Therefore, our
attempt should be to strengthen it, to
develop it and to promote it to a level
so that it can independently hold of
its own and achieve a state of glory
and eminence, of which we are proud.
He has also said that we should make
some arrangements about oil bunker-
ing etc. It will be our endeavour to
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do that. But, if I may say so, the
quegtion of price at which the refined
oil is produced the taxation to which
it Is subjected, all these come into
play in this matter. But, as he said,
it might perhaps facilitate the expan-
sion of our shipping and the growth
of our revenues from ports if we
could make some arrangements with
regard to that. That is a point to be
borne in mind.

Then I should like to refer to the
points raised by Mr. Punnoose and
Mr. V. P. Nayar. The Coastal Con-
ference, which is a body in which
the Indian interests are represented,
has laid down a rule that the ships
will not touch a port unless the ship
gets a minimum of about 500 tons
of cargo. Now, as I have observed
on earlier occasions, may I again re-
mind hon. Members that it was only
recently, after the dawn of indepen-
dence, that we reserved the coastal
trade for our Indian shipping. Before
that, the foreign ships used to visit
those ports; the foreign ships used
to operate from port to port and
they were taking, if I may say so,
a lion’s share of the coastal trade. So,
it was considered necessary, in the
interest of Indian ships, to reserve
the entire coastal trade to Indian
ships.

Now we know that to meet all our
requirements we require as much as
four lakhs tons of Indian shipping
for our coastal trade. But, at the
moment, we have got only 240,000
tons of Indian shipping for that pur-
pose. So, there is a paucity of
Indian shipping as such. Our sailing
vessles, the number of which is about
1300 to 1400, also handle a good part
of the trade. But they are also
insufficient.

I would again remind them humbly
of the suggestion, or rather the
observations, that I made on the
fioor of the House the other day,
that the only hope of the develop-
ment of the minor ports is the smal-
_ler vessels. We cannot expect big-

ger vessels to touch minor ‘ports.
Even if they do so, they will have fo
stand 5, 7 or 10 miles away from the
sea and the entire operations will
have to be carried on through barges, -
which will make the whole process
economically unsound.

Therefore, it should be recognized
that if we want to develop our minor
ports, more and more of smaller
vessels should be put on the trade. It
might have been observed by the hon.
Members that we have now set a
limit in the provisions of the
Merchant Shipping Bill about what
should be called the “home trade
vessel”, and that limit is 3,000 tons.
So, that is the only way in which we
can hope for the development of
Alleppey or Quilon or other minor
ports in the West Coast or Kakinada,
Masulipatnam or Tuticorin on the
east coast. Various factors like
draught, hinterland etc. also operate
in the matter of development of
minor ports. b

Now, it is not our desire or inten-
tion, so far as the Central Govern-
ment is concerned, to absolve our-
selves from the responsibility of deve-
loping minor ports. But, under the
Constitution, they are in the Concur-
rent List;: wunder article 73(1), the
executive authority in respect of
minor ports vests entirely in the
State Government. For the develop-
ment of minor ports the allotment in
.the Second Plan is Rs. 5 crores. All
these minor ports, that are scattered
on our coastline extending to about
four thousand miles—we have got a
number of ports on the Cutch coast,
on the Kathiawar coast and the entire
sector of the west coast and the east
coast—reauire development and un-
less the State Governments do some-
thing abnut it, it is not vossible for
us to devise ways and means entirely
of ourselves in the Central Govern-
ment to do something about it.

Shrli Paumoose: What can State
Governments do about it? i
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lhﬂ luj Bakadur: 'l‘hey can do a
lot about it it they mean to develop.
" Take Aleppey for the matter of that.
They sball have to find out what
ecargo and what goods cap be trans-
ported from Aleppey and they can
regulate and adjust the trade from
Aleppey.

Shri V. P. Nayar: That is the diffi-
culty because the rule of 300 tons of
minimum requirements cannot be
applied for all commodities. Take
for example the case of pepper, which
may go to Bombay or Calcutta. How
is it possible to collect 500 tons so
that the ship may call at Aleppey?
For spices especially, for which
Aleppey is famous, you cannot have
the restriction of 500 tons because
you will have to treat each port on
the basis of the commodities which
find an export market from that port.

Shri Raj Bahadur: That is exactly
the reason why a port like Aleppey
would not develop. We cannot hope
for its development when it comes in
competition with a port so adjacent
to it as Cochin because the amount
of cargo that emanates from it is so
small that a big ship will not come
to it. Even if it comes it will not be
economically possible for the big ship
to come and make it a paying pro-
position. After all, the shipping com-
pany, whether it is Government-
owned or private-owned, will have to
look to the economics of the opera-
tion. Unless the rules of the eco-
nomics of operation, which are in-
exorable, will not yield to anything
but adjustments by ourselves, unless
that would come into play we can-
not override those laws of economics.
8o, the point remains that unless and
until there is a good chance for any
Indian shipping company to get the
required volume of cargo from a
port, particularly a minor port, how
can you expect a big steamer, say of
5,000 or 7,000 tons, to come, stand
there and go away with only 20, 30,
45 or 30 tons of cargo?

Shri V. P. Nayar: What is the
value?
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Shri Raj Bahadur: 1 do not know
whether the freight rates are fixed
in terms of value of a particular
cargo. The freight rates are fixed on
the basis of space it occupies. Even
it you take gold, which may be very
valuable, or platinum which is still
more valuable, the amount of freight
that you will....

Shri Punnoose: How do foreign
ships come and call on these ports?
Even last year there was an outturn
of 22,500 tons which was carried by
foreign ships.

Shri Raj Bahadur: I cannot say
exactly how and in what ecir-
cumstances that particular ship came,
but I presume that a ship might have
come with a rich import cargo and
finding that there is nothing else to
do, it must have just taken an odd
chance to go to Aleppey also and take
up some little cargo, whatever it
could be, 10 meet the expenses of its
return journey.

Shri Punnoose: By the time your
principle is developed, ie., till we
have small ships, we cannot develop
these minor ports. By the time you
developed these small ships or minor
ports, it will have died. That is the
position,

Shri Raj Bahadur: 1 can assure the
hon. Member and the House that we
are second to none so far as our
sympathy and so far as our desire to
develop the minor ports is concerned.
But, 8ir, let him point out, let him
give one concrete suggestion by which
the Central Government as such can
help in the development of minor
ports unless the State Governments
themselves like to do it. They bave
to develop industries, they have to
develop something by which they can
improve the capacity of the port.
That is the point.

Shri Nayar quoted my senior col-
league, Shri Shastri, as saying that
the State Governments concerned
themselves will take a greater inte-
rest in the development of minor-
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ports I think I cannot improve upon
the principle that he has enunciated
in the remark that was quoted by
Shri Nayar. I can only tell him that
so far as we are concerned, we are
vitally interested in the development
of minor ports. We know that unless
and until our minor ports come into
their own, unless our ports are deve-
loped specially shipping and parti-
cularly coastal shipping is developed
properly, we cannot say that we
have achieved that amount of success
which we wanted to achieve. Now
it must take time.

Then, he also referred to Section
5(a) of the original enactment and
said, “Why can we not use our powers
under that?” He said that perhaps
we can then control the movement of
cargo and passengers. But, again let
it be recognised that the Indian ship-
ping industry is yet in its infancy—
it is a sapling.

Shri D. C. Sharma (Gurdaspur):
How long will it remain a sapling?

Shri Raj Bahadur: It is yet in its
infancy. That is a hard fact.

Shri V. P. Nayar: Do not make it a
spoilt child.

- Shri Raj Bahadur: I think it will
not be, unless my hon. friend on the
opposite side interferes with its deve-
lopment.

An hon, Member: Even then, it
would not be.

Shri Raj Bahadur: Even then it
would not be. I am glad to know
tAt, But I can say that we are able
to cover only 6% of our foreign trade
by our’ Shipping. We have got to
make a big léewsy from 6% to 50%,
which is supposed td"bé the optimum.
We have yet to make 44%. We have
still got to provide shipping and ship-
ping tonnage to that extent. So, let
usnotupecttoomuchotltandwe
¢mmnot impose upon it restrictions or
?m}hﬂom which will thwart its

o et

growth and developmnt Thcu!on

1 would say that even this provisien -

here can be used with discretion—

and judicious discretion. We cannot -

use it arbitrarily. I think merely
being close to power does not mean
that it should be exercised to its uiti-
mate limit without caring for any-
thing. Even it the child dies, well
let it die. So, the question is that
this particular section is there for us
to regulate the relationship between
the foreign shipping interests and our
shipping interests as also the interests
of our own Indian shipping com-
panies. So, let it be recognised on
all hands that we have to pull
together for the development of
Indian shipping and the minor ports
and the major ports. It is not our
desire at all to starve the minor ports
to feed the major ports,. We do not
want to develop the major ports at
the expense of the minor ports, but
the minor ports will have to be pro-
vided with the necessary means. We
require a Jarger pool. We require
that the required number of ferries,
berths and other (facilities like
mechanisation etc. are provided.
Who will provide them? Either the
Central Government or the State
Government. So far as the Central
Government is concerned, it has got
an allotment of Rs. § crores which
will get the cranes for Aleppey or for
Quilon. Who will construct its
berths and make it possible for big-
ger steamers or medium-sized stea-
mers to come in and find anchorage
there directly? So that is a point
which has to be borne in mind and
it will not do any good to raise this
point over and over again knowing
very well in the entire context of the
situation all the. ecircumstances.

The hon. Member referred to the
State Government writing to us on
several occasions, Perhaps only one
etter was written and I made it a

{.to meet the Minister personally
—and even the Chief Minister of
Kerala State us far as possible—
godng on my.way to Nagareoil and

the Minister came and I I explained
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the entire situation to them. I do
not think any concrete suggestions,
which the Central Government could
take upon itself, were made to us.
They will always be welcome, but
without any concrete suggestions it
will be impossible for us to do any-
thing. Is it merely going to be a
groping in the dark? We cannot do
that. We have got to build up the
foundations of these minor ports by
some concrete schemes and plans and
they have got to be put to us.

The next point, which was a repeti-
tion of the older one, was that
enormous profits are being made by
shipping companies and what control
is exercised by them. He himself
said—and he gave the reply to that
particular point—that much of it is
ploughed back into investments for
the purpose of expansion of shipping.
What control does he want wus +to
exercise, I am not clear about.

Then, Shri Assar referred to the
fact the Japanese have made a very
great progress so far as development
of shipping is concerned. I may only
tell him that they have got as many
as 17 major ship-building yards as
against the one that we have got here.
They are today number one so far.as
production of shipping is concerned.
They have out-distanced even the
U.K., which now goes to the second
position in the ship-building indus-
try. They are producing pérhaps 25
million tons of*shipping every year.
So let it be}recogmsed that with all
that’ ‘background, with all that techno-
10g1cal development that they have,
we cannot hope to compete with
Japan, or for that matter, with UK.
or America.

~ An Hon. Member: Questidn‘.\”"

Py

Shri Raj Bahadur: “We have been
faced with so many limitations and
we can get over them only in course
of time. He vreferred to the diffi-
culties e,xperlenced in regard to the
passenger steamer service in Konkan
coast. He very well knows  how
earnestly the Government did try to
solve this difficult problem. It is
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a fact that the particular shipping
line is run at a loss. It is a fact that
a committee was appointed to go into
the entire economy of the whole
question. But the recommendation
that it made was much more favour-
able to the company than the decision
that we took finally about it. So, to
say that the Government has not kept
in view the common man’s viewpoint
in regard to the fixation of fare rates
will be, I think, something less than
fair. He then said that no care has
been taken about providing amenities
for passengers. He knows very well
that we are at one with him in our
desire to provide all the amenities.
But they depend on the resources of
the particular shipping company.

Mr. Achar said that the two years’
time we are taking is too much. We
want to be abundantly cautious. We
have found it necessary in the past
to come over and over again to this
House for the extension of the life of
this particular enactment. We do not
want. to commit that mistake again.
Hon. Members know that the Mer-
chant Shipping Bill is on the anvil
of the House and for that matter, I
think two years’ time is Just a safe
margin.

I once again commend fthe Bil\ii 'to
the acceptance of the: House.

Mr. Deputy-Sgézii{er: The question

is:

“That. the Bill to continue the
Cor‘;trel of Shipping Act, 1947, for
a’ ‘further period, be taken intc
__():01}51derat10n *

The motion was adovted.

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clause 2, clause ..

The, motwn gl
Loy W«

1, the Enactmg Fm-

Title : rweresddded 'to

Clause 2 clau
o mula aiv’H “the
the Bill,
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“That the Bill be passed”.
Mr, Deputy-Speaker: Motion
‘moved:

“That the Bill be passed”.

Shri V. P. Nayar: I do not want to
make a speech at this stage, but I
would like to correct the view which
the hon. Minister seems to have
taken. I only pointed out that we
had ample provisions under this Act
by which, if we had cared, we could
have asked for ships calling at parti-
cular ports. The hon. Minister would
not substantiate by pointing out any
instance by which we could have
come to the conclusion that this pro-
vision has been used at all.

He referred to the difficulties of
Indian ships to call at ports which
cannot guarantee a definite tonnage,
which is fixed at 500. I also can
understand the difficulty, but every
time it is idle for anyone to suggest
that the shipping companies could
call at a particular port only to make
profits. Nobody can suggest that in

the present context of our economy

the only consideration should be pro-
fits for certain companies regardless
of the misery which is attendant on
the people by not removing the goods.
The hon. Minister said that it is open
for the State Government to improve
this thing. Is it the responsibility
of the State Government alone? Does
not the Centre have anything to do
with it?

He was pointedly referring to the
Minister of Kerala not having been
able to give him any concrete solu-
tion. If he would only care to ask
his colleagues in the various other
Ministries about the number of
schemes which the Government had
sent, which the different organisa-
tions  had sent, for industrialising the
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ter would not have ventured to m
given the answer . he did, .

Shrl Raj Bahadur: May 1 )ult' clear
this point? The hon., Minister whom
I met, or whom I had the good luck
to meet at Trivandrum, did not put
up any concrete proposal in regard
to the development or better utilisa-
tion of Alleppey, in which my hon.
friends here seem to be so much
interested.

Shri V. P. Nayar: I agree with the
fact that he was lucky in meeting the
Minister, but I do not agree with the
second point he mentioned. How 1
it possible for the State Government
in the present position without help
from the Centre to develop a parti-
cular region, especially a State which
has not had its quota from the alloca-
tion of the Plan funds.

Shri Raj Bahadur: I have just now
said that....

Mr. Deputy-Speaker: The hon.
Minister will have his chance to reply.
This is the third reading.

Shri Punnooze: Whether they are
charitable to us or not, we are.

Shri V. P. Nayar:
pleasure.

I yield with

Shri Raj Bahadur: I only want to
ask, in a State which makes the bold
claim that they have got schemes
galore and plans galore to develop
every region in the country, why is
it lacking in its own State?

Shri V. P. Nayar: It is not at all
lacking in that State.

Mr. Deputy-Speaker: That question
should not be dragged in. That is
a very big question and that cannot
be thrashed out just now. We are
at the third reading stage.

Shri V. P. Nayar: 1 think that
although I feel quite competent to
answer Mr. Raj Bahadur’s question,
I must yleld to your wishes. .
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: How h it that tha hon. Minister
" oould hot find out whether there are
malpractices in the booking of con-
.signments. A defilnite point was
made, I remember, even last time by
my. colleague, Mr, K. K, Warior, and
no answer wag given. This Bill seeks
to control shipping and necessarily it
should control other operations which
result in shipping also. If there is no
such provision, by all means ask us
and we will give. That apart, a defi-
nite allegation was made about ship-
ping companies which have offices in
Alleppey and in Cochin. 1 am giving
one instance, As you know, the
entire coastal shipping is reserved for
a few companies amongst which there
are big monopolists; I don’t want to
go into that. They have cut-throat
competition between themselves. No-
body can deny that a company
which has a branch_ in Alleppey can
at present give a bill of lading even
without the load of goods being trans-
ferred to the ship. They will be
shipped only at Cochin. They are
transported from Alleppey to Cochin
in order to grab more and more
business. On account of the serious
cut-throat competition between com-
pany and company, they transport
the goods in record from Cochin, but
receive the goods at Alleppey and
transport it to Cochin from where it
is shipped. Why is it that this can-
not be prevented? The hon. Minister
said that Alleppey cannot justify its
existence; it has existed for 3,000
years....

Shri Raj Bahadur: Does he want
that we should control the movement
of goods by road even, inside the
State of Kerala?

Shri V. P. Nayar: I certainly do
not. But the Government has a very
large import in its account and it has
to transport a huge volume of goods
from one place to another. If there
is a proper plan, if Government keep
the difficulties of minor ports in view
and if there is proper co-ordination
between rail transport, road transport
and shipping, then certainly there
would have been a better transport
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of the cargo, especially on G&ern
ment account. I say that Govesn-
ment have not done it. The recom-
mendations of the rail-road-shipping
co-ordination committee are. there,
but we need not go into them.

My charge is having regard to the
peculiar position of the minor ports
vis-a-vis major ports, it is surprising
that on the one hand there is conges-
tion and the shipping companies
complain that they have come to the
end of their resources by paying
demurrage. He says that the ships
can come only five miles within the
pier. That apart, somehow we have
to resolve it. This can be resolved
only by proper distribution. Some-
times it may not be very profitable
for the shipping companies. But
could nct companies like those which
have made a profit of Rs. 126 lakhs
this year as against Rs, 30 lakhs last
year, be made to run a little risk?

It is not proper to say that all the
Indian companies have only 7,000
ton-ships. It is not so. Government
can easily point out which company
has a regular route from Calcutta to
Bombay or Kathiawar and which
ships can take or call at
Quilon, Calicut or Alleppey. If this
was considered in its proper perspec-
tive, I think it would not have been
difficult at all for the Government to
ensure that a regular cargo is given
for these ports. My only submission
was that this has not been done, and
I was pointing out that if Government
had a different approach and took the
various aspects into consideration it
was certainly possible for them to
ameliorate the distress.

Shri Raj Babadur: I would like
only to refer to two points—I think
the hon. Member has made cnly two
points. Firstly, he said that no answer
was given to a point made in a pre-
vious debate, perhaps on the Merchant
Shipping Bill, to the allegation that
malpractices are taking place or are
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being indulged in by certain shipping
- ‘companies and their agents who are
‘stationed in Xerala, at Alleppey or at
Cochin. I would only say this. Per-
haps it might be recalled that on that
day we wanted to finish that Bill and
I was asked to conclude my remarks,
if possible, by the same evening. May-
be I did not touch this particular
point and .did not make any specific
reply. But I can only say that so far
as the malpractices are concerned, if
the hon, Member could give us a single
concrete instance of an incident or of
an action which amounts to a mal-
practice, we shall surely go into it and
try to take whatever action is possible
for us within the four corners of the
enactments we have got for this

purpose.

He said that despite the fact that
there is congestion, goods are allowed
to be taken to Cechin. I may remind
him that Cochin has never experienced
cangesﬁon during the past so many

;sm;v. P. Nayar: I did not say
Cochin, I said major ports. . - L4
Ly o
2 Shrl.l;aj Bahadur: Apart from that,
we are putting in four new berths in
. Cochin, and the: port ig in the process
of big development. I must say it to
the credit of the Administrative Offi-
_ cer there that the entire scheme of the
Second Plan so far as the develop-
ment of that port is concerned is
‘gainz to be completed, I think, within
next nine to ten months' time; he
finish the entire Second Plan
project.s there.

Thm my hon, friend said: Why
can't we control the movement of
goods from and to Cochin; why
should we not aliow those goods to be
taken to Alleppey or to Quilon or, for
that matter, to any ather port? I ask,
iz it for the Central Government to
do that? Let the Government.  of

, Kerala themselves exercise’ . that
o Jjwer, it they have got it; let them
net allow any goods to he moved to
" Cochin; let them put barriers or
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barricades. It is entinly. up to them. .
It you want mé to control the move-'
ment of ships carrying eguipment. for
the big steel project through Visakha-

patnam, can I control it? The .
Russians will have to bring those
ships loaded with all the equipment,

and dificult equipment at that As
you know, the type of ships in which
that equipment came was one of the

reasons for the congestion that took

place in Visakhapatnam: those ships
were not equipped with dykes and

cranes. We had to use floating cranes,

and we had only one. The Russians

did not have any other Class of ships.
It is an open secret known to every-

body that we had to pay a heavy

amount of demurrage on that account,
But could those ships be taken to
Kakinda or Masulipatam? They could
not have been. I only say that even

though we had to pay about Rs. 50
lakhs by.way of demurrage at Visa-

khapatnam, ‘the equipment that came
to Visakhapatnam could not have
been taken to -Kakinada or Masuli-
patam for that matter.

Similarly, the’ 'cargo that comes to
Cochin cannot be- taken to Alleppey
or to Quilon. Thh? %5 a simple point

~and we should bear that in mind. I
" think these were the only two points

thiat he made, and thh Mus 1 con-
clude *my remarks.

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed”.
The motum was adopted.

INDIAN POSTS OFFICE (AME_'ND-
- MENT) BILL 1
PETEE

m'wusuumuem

- try of Transport and Communications

(Shri Raj Bahadur): -Sir, I beg to
move: . .
- “That the ég,u irther to amend
the Indian Post Act, 1888,

&8 passed by Bniyn Sabha, be
taken into consideration”,





